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None for petitioner.
Shri p.Shankaran for respondents.

This CCP has been filed by the learned
counsel of the applicant for not complying
with the directions of the Tribunal dated
16.10.2003 in OA 261/2000. i)
Learned counsel for respondents has filed
reply and also enclosed a copy of the
stay granted by the Hon'ble High Courtor M.p. against the judgement of the
Tribunal in WP No. 23o3/00.
In view of the stay order granted by the

High Court, this CCp is dismissed and
notice discharged. V t
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